
4

IN THt CENTRAL MOW If^lSTRRTH/E TRIBUNAL
principal bench,

NEU DELHI.

OA 1900/91

ijHIU KUMAR

Shri Shanker Raju

WERdUS

THE COMMIaalDNER OF
POLICE & ANOTHER

Shri M.K. Sharma

CORAM :

Date oF decision: 10,01.92

'Applicant.

Counsel for the applicant.

• •' Respondents,

... Counsel for the respondents.

the hon'ble mr.p.k. kartha...\/ic£ chairman.
the HON'BLE MR. M.M. MATHUR... MEMBER (A).

1. ^hether reporteis of local papers may be
allowed to see the judgement?^

2. To be referred to the reporters or not?

oyDGgmrr(oRAL)

"aliver.d byHon bU nr.P.K. Kartha, uiae Chair«,an)

The grlavanaa of tha applicant, ubo is prasantly
»r.in9 .n tha Dalhi PoUce on dapctation fro. CRPf, io
that his request for oermanpnf i. •permanent absorption in the Delhi
Police has not been acceederi tn i,ceeded to ^ whereas several other
persons similarly situatprt anwy u ted and belongmc to the CfiPF have
baan absorbed in tha Delhi Police.

2- t,a have gone through the records of the case
and have heard the learned counsel for both the parties.
«fter tha filing pf thi^iie,ri„„_ the Director General,
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CRPF hciS •nrftoetmrV the Delhi Police, uide letter dated
ct-12.11.91 unwib conveying his concurrance te the permanent

absorption of 25 Sub Inspectors in the Delhi Police. The

list includes the name of the applicant also i.e., Shiv

Kumar at item No.2. Our attention has also been draun

to a notification issued by the Commissioner of Police

on 6.12.91 uihereby as many as 23 persons, uho uere on

deputation in the Delhi Police from the CRPF, have been

ordered to be permanently absorbed in the Delhi Police.

The name of the applicant does not figure in the list
of persons to be absorbed, mentioned in the notification.

3. The learned ^unsel for the respondents
submitted that the ag^reement of the parent department,
the bcrrcuing depertment^of the aouernnent eereant concerned
IS required for permanent absorption. At the time of

filing of the application, the concurrance from the
Oirector General, CRPF haa not bean received. Hie
concurrance, as mentioned aboue,'̂ ^,i^oe^d by hie letter
dated 12.11.91.

On 26.8.91 the Tribune, has passed an interim
order directing the respondents not to relieve the sppUoant
from the Delhi Police as dub Inspector. In complience
with the interim order, the applicant is still continuing
in the Delhi Police,

fUJh
Nou^he Director General, CRPF has given his

conourraooa to t^.psorption of the epplioent in the
D-lhr Police^ dispose of the present application
-th the directions to the responoents to consider

Oc^

5.
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absorbing the applicant as Sub Inspector in the Delhi

Police in the same manner as the other Sub Inspectors

hav/e been absorbed by order dated 6.12. 9after satisfying
themselves that the work and conduct of the applicant

during the period of his deputation satisfactory
and that he is otheruise aiigible for the same. Respondents

shall comply uith these directions uithin a period of

two months from the^comthunicaticn of this order.

There uill be no order as to costs.

^ ^ ( P.K. KMRTHA )'
yiCE chairivian


